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O.A~ No. 114/1999 

'l'uisi Btclltl S/0 Sh. S.hrinath, aged about 49 years, R/0 

ouarter l'io .2164 :o ~ Colony Jodhpur, at present enployed 

.. 

a1 the post of l"l:C/Clerk in the office of Dy. Chief Engineer, 
I 

(Construction-III), Northern Railway, Jodhpur. 

1· 

2. 

• • • Applicant 

vs 

Unicn of India through General l"'..anager, Northern 

Railway, Baroda House, New :oelhi. 

Oiv isional Railway l>ilanager, Northern Railway, 

I,uc'know Division, L~o~cknow. 

Deputy Chief E:ngineer (const.t·u.ction-I.Iil) Northern 

aailway, J ociihpur. 

The Chief Adminis~ative Officer (Construction) , 

. Northern Rail'!A·ay, Kashmir i Gate, Delhi-6. 

• • • Respondents 

Mr. J .. K .. Kaushik, counsel for the Applicant • 

.Mr. S ~ • vyas, Counsel for the Respondents. 

Ct.RAM a 

Hon•ble Mr. A.P. Nagrath, Administrative Member 

oa.n&a. - .... --

The applicant in this O.A. was in~tially appointed 

to the post of substitute Group •o-• on 18.9.1969 in Lucknow 

Division. He was regularised on that post on 04.5.1977. He 

holds his lien in Lucknow Division • He has sl:.lbmitted that he 

was pronoted to the, post of .rcc in the graCile of as.950-l500 a1 

Contci •••• 2 



- 2 -

ild hoc basis viae letter dated 2 5. 7 .1991 and posted to work 

Wlder ei; (C), JOdhpur • He has praye.Q for issuing direction 

to the respondents to a.bsorbjregular.ise him on the post of 

MCC from the. date of his working on the same in ilCCo~dance 

with Jteilway Board Circulttr dated 09.4 .. 1997 (Annexure A/4) 

with all consequenti~ benefits. 

2. Learned Counsel for the respanaents stated that this 

matter is squarely covered by the j u.dgement of the FUll eencl':t 

in Ram Lubhaya .&c Ors. vs Unica of India " Ors decided on 

ot .. 12 .2000. we £lod that the facts and the relief sought in 

the matter before Full Bench in the .batch of O.As (O .. A .. No. 

103/97 and batch) were similar. It has been held as under 1 

11 15 4j In t.he result we answer the reference as under :. 

(tl) Railway ser~ants hold lien in their parent 
·cadre under a div isioo of the &ailways and on 
being deputed to Construction -Organisation, ancl 
there hav.lng proaoted on a higher post on ad boa 
.basis and continue to function oo. that post on ad 
hoc basis for a very long time would not be entitled 
to regUl&risation on that post in their parent division/ 
office~ They ere entitled to regularisation in their 
turn, in the parent a~visionjoffice strictly in. accord­
ance with the .rules and instructions on the subject .• 

:In the light of above, this cOr J.ginal Application 

fails and is dism.iSse(ii accordingly. Parties are left to bear 

their own -costs • 
. , 

( A.P.~H) 
Adm. Nemer 
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